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mairriage (Répeal) Biil, 1983, & passed by
Rajya Sabba.

12.22 brs,

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Sixty-first Report

SHRI G. LAKSHMANAN * (Madras
North) : 1 beg to present the " Sixth-first
Report (Hindi and English versions) of the
Committee on Private Members' Bills and
Resolutions.

12.23 hrs,
RE CALLING ATTENTION

~ MR. SPEAKER : The House will now
take up Calling Attention motion. Shri
Chitta Basu...But before Mr. Chitta Basu
speaks I want to point out that it has
been decided in the Business Advisory
Committee that one hour and no more
than one hour shall be allowed for cach
Calling Attention. The first speaker will
be allowed 12 minutes and the rest will
be allowed cight totwelve minutes. The
rest ofthe time is for the Minister.
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SHRI ATAL BIHARI VAJPAYEE :
The statement is incomplete.
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SHRI CHANDRAIJIT YADAV
(Azamgarh) : Shri Vajpayce has raised
an important point when he says that
when we are limiting the time you must
see that the Minister’s reply is complete
and comprehensive,

SHRI ATAL BIHARI VAJPAYEE :
May 1, suggest that the Calling Attention
motion be postponed ? Let the Minister
come with a comprehensive reply.

SHRI INDRAJIT GUPTA (Basirhat) :
Pleasc listen. (Interruprions)* *

MR. SPEAKER : I will listen only to
Mr. Chitta Basu. Not allowed. 1 have
taken the decision.

. SHRI ATAL BIHARI VAJPAYEE :
Who has decided ? 1 was not a party to
that decision. You cannot change the
rules in the Business Advisory Committeo.

##Not recorded.
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SHRI ATAL BIHARI VAJPAYEE:
I was not there yesterday. This is not
the jurisdiction of the Business Advisory

( ommittee. You should have called the
mecting of the leaders.

MR. SPEAKER : Don't get angry.

SHRI ATAL BIHARI VAJPAYEE :1
have a reason to be angry.

MR. SPEAKER : No. You have not
to Le.

SHRI ATAL FIHARI VAJPAYEE :
Yes. You cannot treut Members like
this.

MR. SPEAKER : Itis not my deci-
sion. If1 go along with your decision,
I am bad. If I donot go along with
your decision then also I am bad. Mr.
Vajpayee I respect you all the time.

( Inter{up:.im)
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AP FHT & foar | Aw A9 T
g WA § @ 3 A AL

(vawm)

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, on Calling Attention
we had not decided. We had decided...
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wrga fearse a8 731 7 1 will be
the first person to go from here. It is
simply atrocious.
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PROF. MADHU DANDAVYATE
(Rajapur) : Sir, I am rising on a point of
order since you have called Mr. Chitta
Basu. My point of order is that firstly
I concede that Business Advisory Com-
mittee is perfectly within its powers to
take certain decisions but if you go to the
scope of the Business Advisory Committes
it decides about the prioriy of the sub-
ject and also it decides about the time.
If the rules of procedure and rules of
conduct of the House have prescribed cer-
tain procedure and certain rules, that par-
ticular procedure cannot be changed.
Even if 1 .am a Member of the Business
Advisory Committee, [ would not defend
my decision. (Infcrruptions;

weaw gt - & wrar g, o ¥l
ara g MY | 55T 1 sit down,
(qunmpn;au)

PROF: MADHU DANDAVATE : Sir,
I sm on a point of order. Let me com-
plete it.
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[Prof. Madhu Dandvate]

I am not putting the burden on you.
What 1 am pointing out is that even in
the Business Advisory Committee, if I
were to take the decision. I would not
have been justified because the Rules
Committee’s jurisdiction is different and
the Business Advisory Committee’s juris-
diction is different. The Business Advi-
sory Committee has no business to change
the Rules. Therefore, even if inadver-
tantly it has taken the decision, I would
not say you are in fault, I would say the
Business Advisory Committee is in fault ;
and you, as Speaker of the Lok Sabha,
should not permit the Business Advisory
Committee to tamper with the...

(Interruptions)

weR WA : YR J9@ 6l A
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Now I want to say certain things.

(Interruptions)

SHRI CHANDRAIJIT YADAV : Sir,
I want to point out that the question was
discussed there. [ was a special invitee
in your Business Advisory Committee
meeting, because 1 had written to you
that certain issues should be discussed.
You invited two special invitecs and 1 was
one of them. While we were discussing,
perhaps we all felt that in Calling Atten-
tion sometimes two hours or three hours
are being taken and nothing is being
discussed. In that situation a suggestion
was made that total time for Calling
Attention should not be more than one
hour. This is all a unanimous decision.
At that stage, you opened the book and
you also said if you stuck to rules, we
can only ask questions But you don't
mind and give time to the people to give
their point of view. At that time also it
was decided that the first Member will
take ten to twelve minutes; others will
take eight to ten minutes; and the Minister
will take fifteen minutes and that he will
make the total reply in the end. This was
the decision. Whether the Business Advi-
sory Committes has gone beyond its juris.
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diction, that is as different matter, but this
was a decision and that is what you have
announced that that was the decision.
That is what I have to say. (Interruptions)
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PROF. MADHU DANDAVATE :
Imagine a hypothetical case. Tomorrew
if the Business Advisory Committee decid-
ed that during the Question Hour all the
supplementaries should be put together,...

MR. SPEAKER : I want to make it
amply clear. Professor, please sit down.

SHRT SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I want to
make our position clear. 1 was also pre-
sent in the Business Advisory Commitiee
meeting.

SHRI G.M. BANATWALLA (Pon-
nani) :  Sir, is this the method by which
we should come to know what has
happened in the Business Advisory Com-
mittee ? (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, what you have said in
the House is the decision of the Business
Advisory Committee and we stand by it,
If you can re-open the controversy, it is
up to you. (larerruptions) °*°

MR. SPEAKER : Nothing is going on
record.

(Interruptions)
wegw e ¢ A0 @ gfAgy
a5 gy 1 & FeA e wEs
AT ANFAT
(awwmr)

**Not recorded.
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lMR. SPEAKER : I have to first
clear my position. It is very ambiguous.
I am shocked today, 1 am hurt today
beyond repair. I will have to make it
clear. Without any rhym or "reason,
without finding the facts, you have hurt
me.
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MR. SPEAKER : Nothing is going 1o
be recorded. (Interruptions)**

MR. SPEAKER : I am telling you
what I ain going 1o do. Sit down.

(Interruptions)
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SHRI HARIKESH BAHADUR : It
was 0ot . ...¢ Interruptions)

e A - A w9 qg v & ?
&0 a9 9T 2 R
TS Gt @ T e F9g gw )
AT fear s &

(wTrwT)

Ke Calling Attention 310

MR. SPEAKER :
sit ?

Why can't’ you

SHRI HARIKESH BAHADUR :
When you hou have allowed other Mem-
bers, allow me also. 1 want to say that
it was not decided that the first Member
would speak for 10 or 12 minutes, and
other Members only for eight minutes,
It was decided that the Minister would
take 15 minutes, and it will all be over
in one hour. This was the decision which
was taken.

qegw WEIAW ;. 48 ATEd, ¥{
I gTAfSq 1 F framd ¥
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SHRI HARIKESH BAHADUR: It

was not a mandate, It was a kind of
suggestion. (/nrerruptions)

MR. SPEAKER : Thisis very bad,
I have to clear my position.

¥ F7 Fgr ¥ ?
(=aaw)

Pramila Ji, you have got nothing to do
with it.

Y 3 7T |

I am to represent this House on ail
sides. For me, to be impartial is the
best thing. Whether this party or that
party, I am going to be your spokesman
or their spokesman.

PROF. MADHU DANDAVATE : We
are not blaming you.

werw WERY ¢ WY d5 wrey | §
T a9 FA SRR ) & ared ay
B 7 ghar ag wifow @ & fe &

#*##Not recorded.
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i deaT Mgy A vy A

1 agreed on that . subject. I do not
change; I agree with the Professor that I
can not change the rules. Business Advi-
sory Committoc cannot change tho rules.
1 agree completely with you. But if con=
sensus is there.

JT AGH! ITHT AW AT AT

That was the spirit behind that ; and
if you 't want if. I have got dothimg
to do with it,

PROF. MADHU DANDAVATE : We
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are not finding fault with you. Don't
misunderstand us.

W wgw . T o X wgr fE
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PROF. MADHU DANDAVATE ;
Tomorrow if they decide that all the
questions will be replied to by the Minister
at the end, will it be allowed ? Suppose
BAC were to decide that all the supple-
mentaries will be put together, and the

Minister will reply at the end ; is it per-
missible ?

I am not blaming you. [ am blaming
the Business Advisory Committee which
is going beyond its mandate. Why do
you take the blame on yourself ?

st wee fagrdt At - S9 W
Irga & a7 faw # g7 aga & A=
A9 IAF! FIAT 7EY ATEA &, AT AT
g ¥g 3 & fr s w97 § mimar
T WY | FEER HY W 7

wrae TENE . §F A F0 |

it wee fagrt aodat :  fafo
TEATEAL FAET §T gHY &7 AU 9
farar T

weq% APAw :  qW AT g v !

st wew fagdt e & A&
a1 w1 | & giar Y w41 AT "
oTq AT FAT Frafr FT Y E

weger agte - g /A OH ¥ @
R ¥ 39X TR IqA W AT



3 Re Calling Attention

ISt o Gt e ;g e
ot & qar wtmar §

TR WA WiT A€ F

st wzw fugrd Tl - A fag
TRANTE I A M qgmgaT 2
qE TN BN FAA IIIA ) HIA
Fga Y w1 forg a<g & amow O faam,
T 1T g AT § qrfqarae 7§,
w4 dar A gann fE eftw & A
q 7 W fear &

wead wgaw ¢ faaar @ & 399
Wt sgrar $Mfam ) & g7 92 grIg wY
Tax ¥ fag Fae g 1 2eq g
argar @t 7 & | XY 7 tawar

st wre fagrd w0 & dar
@ AEY WA )

WO HEAT AT FATE AATR |
grIT A AFAT A A FL

SHRI INDRAJIT GUPTA: May 1
make a submission ? Nobody here is
objecting to the attempt to fix a '_tirne
limit. Somec time ago, you were kind
enough to make that reference. When 1
was in the Business Advisory Committee,
we had come to an understanding that
cach question should not exceed eight
minutes. That is not what is happening.
Anyway, at lenst in these two Houses, it
should not go from on¢ extreme to the
other. There is another House where the
Calling Attention goes on the whole day.
We donot mind ¥ a reasonable time
limit is fixed. But there should not be a
substantive change t the procedure.

MR. SPEAKER : No, thereis noth-

thing.

SHRI INDRAJIT GUPTA : There is a
substantial change in- the rules and ‘the
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procedure when it is said that the Minister
will not reply to each Member separately
and he will reply at the end, an omnibus
reply will be given. We object strongly
to this because the Members will be rais-
ing specific questions and if he has to
reply only at the end he will not answer
all the questions. (Interruptions)

MR. SPEAKER : | am not in the
habit of crossing your mandate. T @

12T & 78 fF Arawr HA¥T A AR
TE |

(=)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS
AND HOUSING (SHRI BUTA
SINGH): Mr. Speaker, 1 am really
pained... (Interruptions)

SHRI HARIKESH BAHADUR : It
was to be implemented only in consulta-
tion with the leaders. We had to convey
all these things to our Party members.
If they got convinced, it was all right. If
they were not convinced, it is repotted
here. But why should the Business Ad-
visory committee to be blamed for this ?

MR. SPEAKER : T shouid not Bé 30,
They did it with the best intentions,

weret e ;A e @
( i
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MR. SPEAKER : I am now satisfied.

(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Mr. Speaker, 1 am really
pained. This is really a matter of great
concern and I am pained to hear what has
transpired in this House for the last half
an hour.

SHRI INDRAJIT GUPTA : Pained ?

SHRI BUTA SINGH: Yes, Sir.
Because, the manner in which the Leaders
of the Opposition have even questioned
the authority of the Business Advisory
Committee.

MR. SPEAKER : It is over now.
Leave it.

&t wed fagt gt - g A
HITET Ag@ET ¥ AE AT 2, gw
w9 wfaw & Wi §

PROF. MADHU
Who are you to ask ?

DANDAVATE :

MR. SPEAKER : [ am satisfied now.

R uew fgrd aRm ;3R
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SHRI BUTA SINGH : Nobody can
question its authority.

PROF. MADHU DANDAVATE : We
are not putting the blame en you or on
the Business Advisory Committee.

f s wgieg ¢ TE AT e g,
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SHRI JAGDISH TYTLER : (Delhi
Sadar) : Why do you allow him to shout
like that ?

SHRI BUTA SINGH: 1 want to
point out before this Hon. House, that,
are we to be pressurised and threatened
like this in this House ? Second thing is...

( Interruptions)

MR. SPEAKER : Leave it now.

PROF. MADHU DANDAVATE : No
pressuring. Deviation from the Rules
of this House is pointed out. No pres-
surisation. We respect the Rules of this
House.

SHRI BUTA SINGH: 1am as old
in the House as the Leaders of the Op-
position. [ have been here since 1962,
Thercfore, 1 can also claim some associa-
tion with the functioning of this House.
I had listened to Shri Nath Fai and Prof.
Hiren Mukherjec from thosc Benches.
Therefore, plcase bear with me. 1 want
to say something for the uscful function-
ing of this House. The way the Business
Advisory Commitice has been criticised
in this House is, highly reprehensive.
Any Committee of this House...

SHRI CHITTA BASU (Barasat) : Re-
prehensive ? No.

MR. SPEAKER : It is their own view.

SHRI BUTA SINGH : The fact is that
neither the Hon. Speaker not anybody
from our Party has said a word about the
Calling Attention and the mode of the
question or the reply.

wwE WERm . qE qIO aa
g mar |
SHRI BUTA SINGH : The idea came

from the House. It was a umanimous
decision of the House.

MR. SPEAKER : Pleaso leave it now.
No hard feelings. It is over.
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tribals and recent reported
C.r{;:;w of 9 rribals in Bihar

SHRI BUTA SINGH: I am sorry
that I have to say this. This is something
which everybody should take note of.

SHRI RAM PYARE PANIKA
(Robertsganj) : We deplore the action.

SHRI BUTA SINGH : I request the
hon. Leaders of the Opposition, that
whenever the Hon. Speaker rises to say
something to this House, they should at
least show this much respect that they
should allow the Hon. Speaker to speak.
I-am sorry I have to point out this to
Mr. Atal Bihari Vajpayee.
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and tribals and recent
reported killing of 9
tribals in Bihar (CA)

qZ T AT g w7 fefmdy 1 wan
& fam wer &1

wead wgey . JAAT Iy &w
'T§ | mﬁg’@wﬁ I Let us forget it.
(Interruptions)

MR. SPEAKER : Yes, Mr. Chitta
Basu, carry on. The Minister will reply
to each Member now. All is well that
ends well,

12.42 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Atrocities on Harijans and tribals in vari-
ous parts of the country, especially the recent
reported killing of 9 tribals in Bihar

SHRI CHITTA BASU (Barasat): I call
the attention of the Minister of Home
Affairs to the following matter of urgent
Public importance and request that he
may make a statement thereon:

“The situation arising out of atrocities
on Harijans and tribals in various
parts of the country and the
recent reported incident of killing
of nine tribals in Bihar.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): The reported killing of some
tribals in Katihar district of Biharisa
matter of great concern to the Govern-
ment. According to information -furnish-
ed by Government of Bihar on telephone
four tribal persons have been killed in the
district of Purnea in an alteration with
some persons not belonging to the sche-
duled tribes. The altercation took place
over agricultural operations :he details of
which are being collected. The State
Government have already deputed a com-



